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2 2 2005 ̂ *Shri Saurabh Tiwari for ap^licanto 
Shri S*P.Singh for respondentso 
The learned counsel for the applicant has 

submitted that the applicant has been informed 
by the respondents that his case is being 
considered by them* H e # therefore# 
permission to withdraw this case with a 
liberty to the applicant to reagxtate the 
matter if he still feels aggrieved*

'permission is granted*
The 0«A* is disposed of as withdrawn with 

a liberty to the applicant to file a fresh OA 
if he still feels aggrieved and so advised,

"(Madan Mo^an) 1 m  «P •Singh) 
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